391

[sfr UEERC G|

*‘T%%Wrg*ﬁaﬁaram
F@ FE@ T F %TT‘l'Elﬁ' THIRT
aaT § F osax w@w & fearw
el T F A wwr fag
ft % ow o fR owed agd ERY
WW@WT%W#W#&
ew T &, T fRar sy

M TW W A= ;35 FAaw
qqT gl

off WA qIW : gET AW
F, A9 F WA OFFW, @@
FEL O FAw F@T OE ATTR
™ AT & T | § g aw FW
FT AT A

Y A qiW AII] ;. ATEAY,
T ag & wE i fRe gw
qrg ARl AT |

guawreRs (=t stam arf)
Y mowr WET f@mr & oagen

st WHT W ¢ Y SR FET
f@ @@a, g g1 gL qET
T FET—TeT Ag0 ar 9r | fR oA,
Far F 99 ! fm AR Hiw
T Ag A d@ & oW ar
a1 faar @ SEvy wr—arar w05

The Appropriation [RAJYA SABHA_] (No. 2) lel 1988

392

S| #r—er%rmrwrr FATAT 92T |
q\( Eﬁﬁﬂ Q. T W daic ST
T 3 W fFgET FOWrer oW
ST, UF-s% &9 Siged I gt A
FaTE-fIars - T, Gt B W Loy
W /T I AT TG, A &4T |
gefa siar 93T TRYT &

THE APPROPRIATION (NO. 2)
BILL, 1988

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B+ K. GADHVI): sir, I. move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1988-89, as
passed by the Lok Sabha be taken
into consideration.”

Sir, the Bill provideg for withdrawal
out of the Consolidated Fund of India
of the amountg required to meet the
expenditure for the year 1988-89
charged on the Fund as well as the
Grantg; voted by the Lok Sabha.

Gross disbursements of Rs, 225,658.55
crores  are provided. in the
Bill. After getfing off recoveries, re-
ceiptg taken in reduction of expendi-
ture and transaction in the nature of
accounting adjustments, the net pro-
visiong  aggregate to Rs. 73,560.00
crores. Of this an amount of Rs.
25,714 crores is for Central, State and
Union Territories’ Plans. The provi-
sion for Defence expenditure is Rs.
13,000 crores, for interest payments
Rs. 14,100 croreg and major gubsidies
Rs. 6,391 crores. Other non-Plan
grants and loang to State and Union
Territory Governments account for
Rs. 2,210 crores and the balance Rs.
12,145 crores is for other expenditure
including expenditure of Union Terri-

“tories without Legislature and Grants

and Loans to foreign Governments.
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The amounts’provided in the Bill
are inclusive of the gums alré_’ady
authorised in the Appropriation (Vote
on Account) Act, 198@.

The House hag already had a
general debate on the Budget. I
would nof, therefore, enumerate the
details of the Budget provisiong but
shall try to deal with the points that
may be made by hon. Members in the
course of the discussion.

The question was proposed,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Shri Subramanian
Swamy. Absent. Shri Ashis Sen.

SHRI GHULAM RASOOL; MATTO

(Jammy and Kashmir): Sir, You
have eaten our lunch.
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): You can go, fcake
your lunch and come back. I have
had my lunch.

SHRI ASHIS SEN (West Bengal):
Mr. Vice-Chairman Sir, when I stand
to speak on the Appropriation Bill,
the first thing I feel is whether it is
appropriation or misappropriation of
the resources of the country for
sectional gains. I should bring it to
the notice of thiz House that while
presenting the Bill, an appraisal of
the overall economic situation in the
country has not been made. The
‘canvas that has been portrayed by the
hon. Minister is to subserve the poli-
tical ends of the ruling Government.
Of late the normal course of estimates
and proposaly asgociated with the
Budget formulations has been given
a go-by. This is being done by taking
recourse to additional resource mobi-
lisation by pre-budget hike in admin-
istered  prices, railway  fareg and
freight, postal and telephone retes ete.
outsida the purview of this Parlia-
mer=. More than three thousand
crores of rupees have thus been raised
by fleecing the common man. Still
there is an overall deficit of Rs. 7484
crores in spite of capital receipts sur-
plus of Rs. 2358 crores. The capital
receipty are meant for creating assets

and not for covering revenue deficit.
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And this is to be met by drawalg from,
the Reserve Bank. This is financing
of the deficit. Ig inflation different?
Total outstanding drawals by way of
Treasury Bills ig to the tune of Rs.
39,874 crores,  almogt entirely drawn
from the Reserve Bank of India. This
is unrestricted borrowing by the Cen-
tre. But there is a rigid restriction on
overdrafts by States, particularly the
non-Congress (I) States. There is a
berpetual liability growing from Rg.
12851 croreg in 1980-81 to the stage
of nearly Rs. 40,000 crores in March
1988 on accounts of Treasury Bills
alone. Debts on account of market
loans outstanding work out to Rs.
52,000 crores, inclusive of various
bonds issued. The gross internal debt
is Rs. 98,151 crores (1987-88). Added
to this js the external debt amounting
to Rs. 22,999 crores. And, out of the
non-Plan, expenditure, Rs. 14,100
crores are to be paid as interest alone,
that is, nearly 30 per cent of the total
revenue. Indebtednesg is mounting
towards a debt trap. The per capita
debt has risen, from Rs. 360 in 1970-71
to Rs. 2,103 in 1986-87. T do not know
whether this is indicative of the health
of our economy," Perhapg the honour-
able Minister woulg like to educate
the House that it is so,

It hag been said that exportg have
risen by 25 per cent and imports re-
duced by 14 per cent and yet, {rage
deflcit persists substantially.

Industrial sickness
leaps and bounds. 1,47,000 unitg are
closed; with Rs. 4,800 crores locked
up in them. And how many lakhs are
rendered unemployed? Ny figure is
given. The number of unemploved
would be anywhere near six
registere:?
besides tho

is growing by

Crores.—
and ynregiste. ed togethar,
se rendered jollegg by the
closures ang lockouts. Apart
from other public se~tor
undertaings, in the banking indpstry
alone some 30,000 to 40,000 persams
used to be recruited ev

ery year. Thig
has trickled down to some hundreds
now. -More branches have been open-

ed but gtaff strength remajins more or
less stagnant thanks fo the overzeal-
Ous game of computerization even in
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areas of operation where there ig no
need for it and where jobs are satis-
factorily being performed by manual
labour. Stop this craze. Allow the
inflaw of new handg into the banking
industry and other publip sector un-
dertakings too.

In his pioug platitude, the Finance
Minister hag said that rapid growth
of industry is essential for generating
employment. According to him, indus-
tria] production has increased by more
than eight per cent in four succesgive
yearg from 1984-85. He says that im-
provement in the public sector bears
testimony to success. Despite this,
the public sector ig to be denigrated.
There is more industrial sickness and
more and more unemployed youth are
roaming abqut in the streetg seeking
jobs. A matter for hig considerable
satisfaction, no doubtt Does it mean
statement of facts not true, or hypo-
crisy? Government wants that costs
. and prices need to be reduced for com-
petition and to maintain the jllusory
industrial growth, Is it by reducing
the work force? And you still talk of
growth of industry for generating em-
ployment.

A lot qf teargs have been shed for
the poorer sectiong in the rural areas.
_ A little earlier ‘we have heard the
Agriculture Minister talking so much
about the poor farmers, artisans, etc.

Interest rates for crop loans have been |

reduced by 1} to 24 .per cent. Still the
rate are 10 to 1 1/2 per cent. But
these are for loans uyp to Rs. 7,500

and Rs. 15.000. Will the hon-
ourable Minister say how wmany
Dboor farmerg are entitled tqo this

amount of loan? Instead of his say-
ing that crores of agricultura]l borrow-
ers will be benefited by the proposals
made by the Government I would like
to_know the’ actual number of benefi-
ciefries by.the earlier interest rates
and how many of them are rich far-
mers. The mesgage of cheaper credit
through Gramin Banks and rural
branches or other banks has not reach-
ed most of the poorer sections, but big

L4
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farmers and Kulaks take the advanta-
ge by obtaining loans on behalf of the
poorer agriculturists, taking advant-
age of their ignorance and illiteracy.

A National Agrieultural Credit Re-
lief Fund has been proposed. There
are proposalg for group insurance,

" housing for small and marginal far-

merg with a monthly income of Rs.
700. How many are there who are
earning Rs. 700 per month in the ru-
ral areas? They are poor farmers. It
is a gimmick. Why do they not have
the minimum cost of living? Then

" the Village Abadi Environmental Im-

provement Scheme., Big, big words.
Another stunt is the National Schedul-
ed Casteg and Scheduled Tribes Fin-
ance and Development Corporation.

- Then again the National Network of

Nirman Kendras. Still, the Small In-

dustries Development Bank. How
many overlapping bodies does the
Government want to set up? How

much of the provisiong will go tg the
superstructure than to meet the ob-
jectives? Why mnot  instead enlarge
the operations of the Grameen Bank
and enlarge the operationg of the In-
dustrial Development Bank instead of
having several small corporations?

While saying so much about the
rural poor, there is no mention of the
urban pqor, the slum dwellers; the
uprooted; the wretched sections of the
society, Why not entrust the Gra-
meen Bank with some of the respon-
sibilities which you are trying to pro-
ject for the benefit of the poorer see
tions? Why not expand the 1DBI in-
stead of a subsidiary? Ig it that a
subsidiary is sought to be set up to
push down the wages of the subsi-
dia.ry‘s employees in contrast with the
principal’s®

Industries are closed in large num-
bers. Does the Centra] Government
also fall in Thig category of closure of
industries? Obviously no. Then why
cloguré of Central Government estab-
lishmentg closure of Stationery Offices
in Calecutta, Bombay, Delhi and Mad-
ras the praspective closure ‘of the

&3
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Government{ Printing Presseg in Cal-
cutta, Simla and Delhi, thus; throw-
ing immediately out of job 1,200 em-
ployees of the Stationery and Forms
Stores and 7,000 employees waiting
for their turn in the Printing Presses.
All for privatisation. Thig is the gua-
rantee of job security in the Central
Government establishments. In our
earlier days when we sought Govern-
ment employment- and got it, we felt
we were secure and that at the end
of our career we would be able to get
our pension and go back home with

security. All thig has been thrown to

the winds now by the policieg of the
Government to’subserve the interests
of monopolists and Drivate sector.

The hon. Minister upholds the thesis
—more industries to generaté employ-
ment. Correct. More industries should
be there. Why then no clearance for
important employment generating pro-
jects in certain States, like the Hal-
dia Petro-chemical- Complex, the Bak-
reshwar Thermal Prgject in West
Bengal? Surprisingly, for the Bakre-
shwar Thermal Project; when at the
instance of the West Bengal State
Government the USSR came forward
for required assistance the Central
Government puts hurdles to the detri-
ment of the State’s requirement of
more power to be had from the Ther-
mal Project. What ig the justification
for that? What are the politics behind
it?

The formulationg of the Budget are
not intended for appropriete redistri-
bution of resources between the Cen-
tre and the States. The measures are
to deprive the States by manipulating
the nature of tax-revenue mobilisa-
tion. Duty hikes are being replaced
by price hikeg of which no portion
goes to the States. What ig this po-
licr? If the Stateg are gradually made
economically weaker, can there be a
strong Centre? The federal character
is gradually being eroded. This, we
seriously oppose in national interest.
A reversal of the posture is impera-
tive and should be initiated as quickly
as possible. Otherwise, we are going
to a stage of ruination of our eco-
nomy.

[4 MAY
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Another aspect of the economic field
is the banking industry. _As on April
8, 1988, the total deposit fisureg was
Rs. 1,21,532 crores, and the total bank °
credit is Rs. 75,852 crores. The total
number of bank offices is about 55,000.
The bankg are mostly, about 93 per
cent qof them, owned by the Central
Government., Naturally, therefore; the
operational policies are determined by
the economic outlook, approach to is-
sues by the Central Gvernment. What
are the factg about disbursement of
credit by the banks owned by the
Government. Let us have a glimpse
of if. In June, 1982 the people who
borrowed amounts below Rs. 25,000;
the number was 2,1878:87¢; these
account holderg constituting 93 per,
cent of the total number of borrowers.
How much did they get the credit?
13.8 per cent of the total credit given
—Rs. 5,617 crores out of Rs. 40,591
crores. Then what was the change in
June 1986? The number of borrowers
in this category hag gone up to more
than three croreg constituting 95.5 per
cent. And what is the limit sanction-
ed for them? It is 20.4 per cent Rs.
9,729 crores. ’ ’

Now those who have borrowed Rs.
50 lakhs and above, they constitute
not even a fraction of one per cent of
the total number of borrowers. Same
is the case of the people who have
borrowed more than Rs. 1 crores each,
but they usurped to the extent of.
43.2 per cent and 35.6 per cent of the
total loang sanctioned by the banks.
Has there been any change between
June 1982 and June 1986? Still we
find that people who borrowed more
than one crore of rupees constitute
35.4 per cent of the total credit grant-
ed by the banking industry. What

does it indicate?

In September 1987 the percentage in
number of rural branches was 55.5.
Advanceg given through them amount-
ed to Rs, 10,359 crores out of the
total of Rs. 68,000 crores. Lotg of
erocodile tears have been shed in the
House for the rural poor, but the
banking institutions which have been
owned by the Government wity the
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policies made by them give hardly 15
per cent to the vast rural populace.

With all {he policy that you have been.

talking about the rural poor how
much benefit are you giving to the
poorer sections of our country? Does
it show an indication?

Come to the other part of it. How
much imbalance hag been created?
Now what is the credit-deposit ratio?
The National credit-depogit ratio
comes to about 61.5 per cent. Very
recently Haryana has achieveg near-
about 60 per cent. The moment we
shift to the northern part, Jammu and
Kashmir hag 40 per cent, but the na-

tional average is more than 60 per .

cent. The credit granted in relation
to the deposits to the people of Jammu
and Kashmir is to the extent of 40
per cent. In the case of Punjab, it is
44 per cent. In Assam it is 50.6 per
cent and in Mizoram, the new State,
which requires more improvement it
s 25.5 per cent. In Sikkim it is 28.8
per cent. A lot of talks had been
going on a little earlier about Bihar.
It is 37.4 per cent of the National
Average of 60 per cent credit-deposit
ratio. And in the State I come from
—West Bengal—it is 51.4 per cent. In
Uttar Pradesh, 43 per cent of 1he total

deposits collected from that State has -

gone bv way of advanceg to the people
of that State. But when you come to
Maharash¥ra, it is 76.3 per cent. If
You go further South, in Andhra it is
80 per cent and in Karnataky it is 92
per cent, in Kerala if is 63 per cent,
2nd in Tamil Nadu it iz 95 per cent.
What .does this indicate? When the
b.anks were in private hands, st that
time you might say that thev were
owned by individual industrialists and
fchey could play in their own way and
in their gvrm inteest. Now, the éntire
banking indusiry is owned. by >the
(_}ovemment. What should be the Do~
licy of the Government for credit dis-
persal? It ig bound to be for balane-
ed economic growth of all Partgs of the
cour_ltry. irrespective of a particular
regicn or the other. Has that been
done? There hag been g phenomenal

¢
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growth in the banking industry’s de-
posits. It is nothing but a reflection
of the inflationary situation by virtue
of, or shall I call vice, of the Central
policies. Regional imbalances in cre-
dit distribution have so much widen-
ed that apart from other consideration
this top has contributed to so much
distortions that it has helped sowing
the geeds of regionalism and psyche-
logical conflict H&Meen the people of
one State and another. Should we
allow it to continue? We changed
over from private hands to public
hands naturally with the expectation
that it will do away with the concen-
tration of funds in the few areas and
that there will be a balanced growth
of all regions. This has been com-
pletely belied, Not only that the poli-
cies have led to cornering of bank
deposits by a few hundred big jndus-
trialists. There are about 359 indus-
trialists who having Rs. 1 crore bor-
rowing have made s6 Many crores of
rupees. - The policy is aiming at cor-
nering of bank resources by g few
hundred big industrialists and big
businesses with a positive determined
patronage by the policy-makerg in the
North Block to them and a steady
and systematic assistance to the mono-
polists. Figures show that and the
figures are not compiled by me but
taken from the Reserve Bank of India
publications whether the Finance Min-
istry accepts the Reserve Bank of
India advices and figures as correct
or rejects them ag its own manipula-
tions., There is corruption galore.

Banking jndustry has to be brought
under public accountability within the
purview of Parliament. Why not?
Why should there be a privilege to
this industry to work in ity own way?
We do not have any way of scrutinis-
ing the way of operations of banks.
Why should they not be brought yunder
public accountability? :

Then comeg the question of man-
agement of individual banks. There
are several banks where the top exe-
cutives, the Chairmen and Managing
Directors, gre holding offices not only
on a month-to-month basis but even
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as day-to-day casual labour. Even in
Delhi we have an office of a natijonal-
ised bank where the Chairman is
working as day-to-day labour, getting
extension every day. I mean the Pun-
jab and Sind Bank. Despite criminal
cases against guch persons, some of
these Chairmen are allowed to conti-
nue. They seem to be more interest-
ed in the propaganda machinery. ‘Sab
teek hai’ We are progressing on all
frontg the Ministry says instead of
discharging the responsibilities ex-
pected of the Government so far as
the management of finance is concern-
ed. In most bankg industrial relations
are severely bad. Good industrial re-
lations s0 much esseritial for fulfilling
the tagk towardg customers are pol-
luted every now and then by aftacks
on the employees. Canara Bank,
Punjab and Sind Bank, United Bank;
Indian Bank; Bank of Baroda, Federal
Bank and a host of them—] am not
naming each of them. Unwarranted
mass transfers of employees are done
only to cause embarrassment. My
Secretary has been transferred to a
place 36 Kms. away from Delhi for no
good reason and this has happened in
most of the banks in various partg of
the country. Victimisation of trade
union activistg has become a routine.
All these are resulting in unnecessary
conflicts and confrontations. Is it
desirable? Added to these is the gim-
mick of loan melas. Bank deposits
are public money. Most depositors
are small people. Big people do nof,
keep m6n6y deposited  with banks.
They borrow others’ money. That
money is squandered. Without going
through the normal process of gcruti-
ny, loan applicationg are distributed
from offices of the party on the oppo-
site gide who are ruling. There is no
verification of the borrower’s identitv,
We are all for bank loans to small
people. But who are getting them?
Such people are gathered and incited
against baunk officers and staff. The
result was the murder of a bank offi-
cer in Madras last year or the year
before last year. He was murdered
because he said, “Unless I am given
the opportunity to scrutinise the ap-
plication, I will be subjected to discl-
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pline for granting loang to persons
not jdentified.” This is the position.

Then there is the question of wage
negotiationg on a national level. Ban-
kers’ associations will negotiate only
with two unions although there are
five. Two uynion: and an appendage,
a small union cuded the Indian Na-
tional Bank - Employees’ Federation,
excluding major organization, the Bank
Employees’ Federation of India. In
most other industrial establishments,
all apex level trade uniong participate,
But in tHe banking jndustry, there is
a positive discrimination leading to
wide-spread strikes in protest against
bankers’ stance and the on-looking at-
titude of the Ministry whose Appro-
priation Bill we are discussing now.
Doeg not the Government have a
responsibility?  Should the Finance
Ministry and the Labour Ministry or
should the Government remain cal-
lous and allow that confrontation and
conqict in the banking industry to
continue to the deteriment of custo-
mer service in which we are increas-
ed? On all accounts therefore, we
find whether it is industry, agri-
culture, employment, taxation, eco-
nomic development. Centre-State
apportionment of tax revenuts these
Budget proposals ang the Bill have
failed to meet the needs of the cir-
cumstances, Who have hailed the Bud-~
get? Here I havye the press cuttings
wii me, The FICCI—the Federation of
Clizmbers of Commerce and Indusiry-
tha Associated Chambers of Commerce,
the Federation of Enginecering Indis-
tres. Engincering  Exmport Promoticn
Ceuneil, all th» shape marks*s) thay
havt welcomed ** hecaucs the Minis®ar
hos ~aicedag thejr major demeands—
Invectment all>wance 100 ner cea:,

- exemption for export profits. One dees

ot 0w whethayr the profite vill b2
ra'irnsd and devosited in our courtrv
or they will be something like vwe have
heen dizcussing in the carlier part »*
tho Sacgion depositeqd in Swiss Banks.
Reliance has declared an interim divi-
deng of 30 per cent on textiles, Keso-
ram 23.5 per cent Escorts 22 per cent
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and so on. But what about-price con-
trol? If 14 essential commodities used
by the common man are supplied
through the public distribution sys-
fem, it can be done, the prices can be
controlled. How much subsidy is needed
for that? A thousand crores of rupees
- or 0. How many multiples of thous-
and Crore rupees are you giving by way
of subsidy to the big business of our
country who flourish jndividually and
as groups at the cost of national eco-
nomy, at the cost of people’s interests?
How much concession ‘has been given
to the monopolists, the multinationals?
When it comes to raising the exemp-
tion limit for the fixed income groups
to Rs. 25,000, so much opposition was
made by the Government, The Minis-
ter said ‘If the costs go up, I am mak-
iitg some adjustmen+ here and there
by raising the standard deduction from
by raising the standard deduction from
make it Rs, 25,000 for salary-earners
25 ths limit for exemption?

With this I am concludlng now.
Thank you for the time given 1o me,.
Guaribi hatgo has led to gdaribi badhao,
Now another slogan has come, bekari
hatao, wlule Plans are made to squeeze
jubh oppertunities and increase bekari,
Thus, gn all dccounts this Budget does
nrt have nay direction tp motivate
people, common people. It is meant to
subseTve  monopolists, big business,
blackmavketeers, the kings of black
money. We cannot but record oyr strong
disagreetnent. Perhaps the time is rivs
to substitute the slogang of gar:bi
hatao and bekari hat: by the all-iq-
portant slogan of the day, yeh sarkar
hatao,

We oppose thig Bill :
THE VICE-CHAIRMAN (SHRI JA.

GESH DESAI): I have to inform Mem.
bers that the Minister of Health will

make a sup motu statement at 4 pm’

today regarding the death of Shri K,
Vasudeva Panicker.

Now Shri Kalpnath Rai,
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[The - Vice-Chairman (Shri B, Satya-
narayag Reddy) in the Chair]
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afefar wqgiaa shel it @

gfag saerfeal & sk afgamt Sa
' famt aX AT glagr-fagm udt & fag

Staw #7987 9 & v famy
wigxe fawma 50 @ €1 3®
Fq3fz ot whhawm & af@ ~0a1
F O EIT A FET T /R A
o FAAR . T F fRg fraest
wEl # oA SR O9TR g9T & fGe
Faxdl & S G faaeo @&
1 warg fear mar & 1 3w ST
T fod  wiasim: 3® W §-99
‘%3 Eardt AGAr | AAAES ad
far mar 3 s T freaR G
mr 2 gradt drer ¥ freq
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qat & gww Ifg AR fady Frawai
¥ ywra F7 Faeequw mfea qiwe fawT
93 a‘r fmrr ST EFAT @ G, ATHIOT

¥ ofwefadl & fgaor o
t‘ﬁrm feafe &1 wlerr @ etafa
T &1 §% qew WoF T ol
] Juefeg & wAT @ AR g IR EA
gafeal F} AT FET ATIREE
g TR g wwedt gd feafet
# T FEAFA AT WU AR
qaTAEIRET &1 A@iFT. $%  §
TEAFE TFT & e afe wraesar
g ar 57 FIwa | qaife
W f@ar qrawar @

HETNT . SUAWTEEHT  #ERY,
Tt R § AT HWIko o Yo
Tto Ao £o Hlo HIT X0 THo
go o qYo ag 1 FTAE S
AR Y FAC F 06 gemn &
fear & @aﬁ'aar_zfam%l @
AT AR AT & e § W
F BT § HoUFo $o o Yo
F AEAT ¥ F g W § vha 9w
C AT

:.tV

FALIT T g g a5dT § T SAvger
X fFRAAT g AT FIHIX AT SH-
geur g9y fAaeger ¥ FTWL I
FT AW G GERGT &S gRIT | AR

fawra F fam, W g0 A9

%zrmaaa‘ﬁrﬁ'anau qt frama
fawra & w1 & = faw SErE
T | “arsr@rr FT FIA P F
fau @R | TR 31 GHGTE TER
TS ST | TAGEAT FTIw D WL
qqFT ¥ AR 9T a7 fear TreT iy
FETd ol & ygTawey QST et

T fergrata et vt Tt Ay oW

qE & oy @ v g9t & aran
Il FY adfy Y g F AR HTE
geard § ) SE OF WIS FeRS
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[ FeraTy TE]

AT AT ZC 4T IqE AHH § T

UFa aday F1 T FIELLT AT

FFIrE WL qAwd &Era ¥ fag o

AR §R99€ FeH  QIW AT TR

GIHX A AT Tt TG F AT

fx@ 7 FaW 7@ Ssra ar Ag fRaAr @y

NFC WS gFASly Araqi, T4

qFaTT AFT g qET [w Al

T W AT ameAT #Y gw A A%

AT | I AF TEIT gATT § ) oW
aeF Faft i arwry §7 el

frasgast ad o1k 3w & =R
feaT 9dY g ¥ wagenm s3I A

U FAFT F ora( g FHaT rAr

Tfge wer s ) fysm w1 F

gt ag faard & &

AR G0} +F FoF I Wy
fafram fagas a9t @@ @ §
frtavie 3 & fggem oF Gar
w ¥ fred widr e fear &
qS (BFgeat gar a7 uH wefas
ET B, B A are §, ghm
¥ AR frarew W X T uF & o
MY fggeam @ foie §far Jemee
FHEC gfmar ¥ oqiwai e gred
f‘w%:mw%«-gm:rgﬁm o
wedl gefeaw arae g, g farg-
T gMar w7 o tar wfEmreee
SHNATH @7 Frar dw R, A
SIERET AT grow wax &, uw T
FEAT T AT A1 Frgeqra o
IF G ) AT gm At gqafgn
¥ AR MR AT 1947 ¥ 88 *
9 Fzr Framm ey S TSR IR
WU Fagen 93 @ A8 fear
SRUIEN- G S C - b
T oA ot fasa & gw foy oW
- FTGET AT qg VST =T . |
TG TER & g &
: wmﬁu‘rﬁmwﬁ#ﬂ%ﬁag aq

T & owd anfys SaiET MT
AEE. Iefter A owwrm any

#r fem F 2w vew vorr iy arn
§ 79 At wwmits gm0 o
A B owrafasar ey Rl

- [RAJYA SABHA]
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uF arEx sAkew  ar fawst @
FA & AR gEQ gl gard
QAAT  FE F0 gl AR )
TMgFAT gl WA WL X ST

W FT qATG & | WIS ¥ TS

Whether India will survive or not.
fergeata &1 gam g | (SQt qw & o
ﬁi‘fﬁr qifzat & SR O7 G &
g AT & FIA=Ar ®E § AT
g § v fare arEl A7 aRHICE
9 aui ¥ It § wrlter el &7
gRAT & WX 4R SAlmm § g
sqila TG a7 GO T FE FH
fer § 7 z@dm A el Qe
9ER SARWR ;I IqeES gET
Tuadts  AwAnl @ faie @
9w 9T IFY L e qg fear |
TA« § O 5T gz N IFAT
& o0& we Y & 1 g & 7Ry
T FE & 1 VR ag FT AW
¥ I wrs fawTa FoawW g §
¢t gAT §, 7 91a% SAlwT BT E0y
B § T NI B aSY A1 A
g & O fegt Y 2w w1 fawrw
A fNgAr R ¥ gar & faorer &
gar g ... (srum)

SHRI ASHIS SEN: Should we not
have the right to have a truthfuj state-
ment being made insteag of
populist tactics?.. (Interrumtions;

_ o0 Fer W Y SHaHTETeT
agreA, FY Qv g BT & T ey o
ARSI I B (1 O
¥ BT FIA AR F o SR ag
F FIRIT RE ST W@ & arfy e
IT AT AR WK FEU T
T A 5% sy mg gy

C AT FB OE ST §

SHRI SUNIL BASU ‘RAY {(West
Bengal): Don’t take names, Qn that
question you gre mistaken. Op- the
question' of power generation ., (Inter-

sNme

4
/

b
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St T ATY A CF AT T TR
g1

S TR A AL ¢ Fe 1faee
gAr atg § w1 ? '

[4 MAY

1988]  (Ne.2) Bill, 1988 410

¥ fquy 5T i@y

- st weEAlX TG ;. SUAETEAE
agrea, # fafmmr fadas & weaw
Tag wg AT g fR g aw &
dma ¥ Fgfaee qEf f a@wg
... . (cHEET)

SHRI SUNIL BASU RAY: The West
Benga] Government has produced ga
zerg budget whereas you coulg not,
ER AT .
Y FEWR T ;. JAROE SI-
FTEIE AEIed W ag fafaam fagas

st werAq @ 2 gAU WA
Ty & | TART ARG F AT
¥ s fwar ? wg 3w § AR
F owerd . ff 1944 . . . ‘
(ergam) ¥ wwae q1 ATAfEE
wr ¥ faaifad g €

They are - intellectual bankrupts.
. (Interruptions)

ag mafas & & Rearfert @i F

i S g | R @ ATCHE, gH-FT
. it g & | T fawrw ¥ A9
SHRI ASHIS SEN: He has no AT Y &, TR TN T
right to talk about my party ang about FE Ao A @, T AW
-Qur programmes. ' . gﬁf @‘. ﬁgm Ff@' %’ T@ﬁ?ﬂ'
: F¥ faar &1 TR @ wE @ET
W werry @R S9- 7 & zdfex B o 2 f
FHATEA AR fergw # FfeE T WY g9 ¥ AN g@R S
qiEf &1 FATE 1944 ¥ @rfqear w4 & wify ag @ fea A 2w A
T TEIT ST ot feaT, 1942 F T & f7 eiwfrow os R
TR w1 qwdq fFa, T AR T GTEES WE & AW wE
F¥ werd § A8 7 aid) 71 fadg “Forerelt & AT & 1 e
frm ok wiw o @ fadw ,%maﬁ@rsaﬁﬁw
ST

firam | agat oy FHFG AT 1944

¥ @i s w0 ST wegivee qTaT .
g & T JraaE AT 1942 F FTer. A wE ¥ A e 8
qifEaTT & FT R T | e agt ¥ mgi T R g TE
gaul ¥ TFH T A Y o wifs fom e & femT feroret
%f@q@ﬁ)aﬁ ...... %qaﬁ%mmaqw
(mmew) - W EHT § A AWM Iw aw §
R R 7 faRmr

SHRI K. MOHANAN (Kerala): I am
on a point of order, Sir, During the
discussion on the Appropriation Bill, . Mabebt
what ig the relevance of bringing in §37 w9 F
the Communist Party, the Marxist 2
Farty, Mr. Jyoti Basu and al] that? Is

it relevant to the discussion? ' i
relevant o ﬁe scussion mmq@mgg RED ?ﬂa
THE VICE-CHAIRMAN (SHRI B. HIHRTL BT AT & &7 'i;iif.” e

Wdtew ¥ e & o

SATYANARAYAN REDDY): Please
confine yourself tg the subjeet.
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[t Feware 14] '

Y @ face wa fRar g W
¥ Frera ¥ fore w1 frar 1 1947 ¥
URA - UF q@T AT WL FATH

#R a5 fegeaa ot #me g ?
gav froqr 40 awf #  wAd@ &
AN § GATHATR [T GATSETE &
qATEAR F FATE F Ffasiag FE
aﬁﬁﬁrﬂaﬁilaa%‘gwmmm

T qW, CuTRRETE HIT

fegmm Al A1 wERET 35 FAT

T | 9T ATH AT T HR Ui
& oo FC g fERgET #@
SEer 78 FUT R OAT WIS
FTAT #F S@EAT F  §IW &
SdifaR T ¥ gH F SHIHED
CFOF § T Rl # g FET

framr ®fe7 & ¥ 1 &% gmwifwE

¢ sifew wefifer Gt @Y awr
FTT TR § 1 EW ATEATE WK
Isftarg & TR WA ¥ g AT

ot gfar w1 fmin s

[RAJYA SABHA]4
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I A9 T AT FegfA H oA
21 wwds Hfafefree et §
AT @ ar "W g 9% 9T &y
HIATET & TET T8 § | frgema &
W5 AT A9 & ATATEY F AT 9T -
FOATHIEY AR & qTT SrafasT
...Socialisyy, and democracy are the con-
verse and the reverse of the same coin.

@%Wﬁﬁﬂéfmgﬁﬁﬁ-
qifes aQF ¥ FHTSEE A9 |

, gwamaﬁvﬁmaﬁ T ST

At w97 W N FEw @98
wF - ag?r Ter. g fagm &
fegmm & ﬁamm—gmﬁmm‘r;
T ASTE T ATq Al FT AR
S F omarz 9T § gAY gAW 99-
gttt fofa daadta s &
ara»‘urma"r qEIHT AT B 35
a9 &1 § frgmm ¥ v famm
e rc e I S T a?r
ST # SYTET A SgTET
. FT AT FW gAT fFrar g 1 w0
e W sl gfewr Ry ¥
oF wOTN st w0 faas
LG R B 1 B Y T
FERIT @Y F fag sfim T s 3y
wiT fag ol sFs ) T
%fmﬁ#ﬁmmsﬁa EiG)
o fFEEl w7 owg T fafaaae
AN & I |

fergeam # 1976 &% - faely &1
e 9T ds fRET grRTm ?r %Tr(a' )

- AUS-FLRE FEGI Sl F I

qfFare ® amard F1 gS A g
qr | gfe wiEr ferger &1 TRe
Far § RN 9@ . FREs
FELI SRAT F AT F T
§, wr@ # qHw ¥ G &
fagia & =w T o afedEl
F e, faar gy amwd a1 9w Ak
IF ¥ TAT @ Ky o+ d& &
T - fear, el #r G
9g gaTed’ H¥, AF Y To-IoiETE
AT FEX | SRl B T
fear ot dF wzvrf"vra'q??
grg Fffea ¥ o mm ‘s’tarsf
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FUg FUAT qEg ST & 90 g
gu g = o eaaf® aF ¥ gaqr
- FHT HuAy S O wisig FX Twar
& 1 g I3t Wi FIA 97 1 AR I
Fr & 9fa a0 wioPemr
yifeal Rl ar——al. &, . 3,

ARAT F 9 A, WS @9 F
fasfermaT g ¥ 7T qrd fHFA.

gifeadl & % F U &0
aifarde ¥ fa0w fear ar | ow-uE
Few TAEE ¥ ATeqw ¥ ww oy
sy sfeer et ¥ IsEn, SgET
S QG 1 Tt ¥ B
q§ o siwar wtedl @ X G oAt
—naffama wie & e 99, T
oY fegeaty ¥ & faQe <ol & waaT
a0y feur 1V oF-us Fan &7 59y
FATHET ar AT IET Y 1

e wmy wW GeaT R, wyd
DGR GFR 7 W Hal g—-F
garw & FEgWET I WAt It

§ @ Faw 5 gay  fergeam

1 g4grU waar & feg § ww ar
FEw qEA qaTe F ISTAT § 7 @TAET
T waT 715 Ffwar g ?

F4T F (ggeat® § SR

;N gEn, A 0w} oGgw’

. fear, site ¥ fearal & "ifes
. wfagr &3, shm Y S&EE F),
Big AT TR § AFF & meax

afy gare ¥ 7 @ &6, sHe

Y GIE T G BT A IFI 7T,
FHT T GFIT F UsEr & (et
qg s By, ST F7 TG J
FAIE BT AT JT TJoh F 4T WG HT
gfcem, frfom, afeardy @9gTT Y
AT A FEE H, sReger H S &
Hwt foqr, s ad w1 =U S@r &<
Tgr, Al gEAdig AT & -
Ay R F OF wirwE v F
. & 7 shrsfia foar-ag E @
. Suwfmat §, A AS IT KT FHAT
¥ megfel ¥ gme ¥ AW AOFW

fRar §, WTRq #1 STAT ST ST
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g ? LA ga% 5 ¥ Y awR
TR & {T UG F T S0
w1, waral gad (5 fgrgeaw &
fewesmtes & § @wgmar v &
qeal § & ar & g ?

GO SUGHIEHS §3138, 63
FR FrsrAifa g, S god 9F 9@ &
qTEAZT WIT FT wogawyl 7 CF A1
sifds &1 "W T@ fRar, s =W
7 EOFIT T gegare a7 FIgaT g |

R A, TR § G FgAT AR
fmeR 2w 4 ofy & faww &
% g, gt & fowrw & foo o o
30 sfama Ssigry oT g faarg &
T & | 7 WEATE & e

& g0 gdr A SEE T fasrd .

&7 @FeqT B AR | AW TER
fac s #X 1 59% a19 §) 39 gFT
fggmm™ § 45,000 WER @

T SEER g1 W@ g, 87 1947 H

SIq 3W W GHI A7 ST gHY 5
BT 6,000 HVIEE AT, w Figal
g fo gt miedl qaadtia qismr &
grade arafcdr fase), gigw waved
7 X R ERT wrafaEar fAEd F
T % fegmA & oqd SEE #
udiie w0 | g ar I FEa F
EET TG LSAT H GTEL Sa=qA
F Auaraid @ aw e -
Tas ¥ wreaw § Rewmem @&
SR O T GEHIT T WL AT
T

IUAATEAS FEran, § mIawH! Fawar
g & aq 1956 ¥ TosET FHIWA S
walgx @ S 7 gifwgde @
nEgw § g FALTAL N T AT
7 9gg § & woet gwadla arwar
FT o walsEl @ a7 9y
T AT T AU gw AT 25
g Al & 3@ 908¥WR W 1alE
FT Tg,dg YEAT Jewd & #IX FEI
siwm ug A1 fefggeam & 30
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sfrwa SR o o ww e
& W % A 100 sfgwa Y Sy
arfs el waed § owF g
WA g oAedl g W' Sgr @
TET § S% udfe #T §h | Wl
TR T g W wAwR W Q-
T F A qFW Ry AR GEa
FR AN FEw F QI A
YNGIE Few 9SIT WX WLy "G
ey Y & Ffew B0oaAr
fatss & wra@ ws  afworE,
g R Ay IHT gHpEET Wl
ST W qIN Fqr 1 gA g g
R awere vy @ grafAsar
W #IF frgearm aFEE W@
Mmw &w g 1 Ay w1 A
Thgaresar & @Rw,  AFOFW

o aatiisr & HTOr OnT | 98

WA Wy §F qqw w1 fAwE
TR A\ qTw W g weaT, gl

- we S, adm & faste, 9w W

qfaTe TQAT FT wwmaE, uwg 99

Wt g sefemresme ok Ighew §

IR gHT ) ufe | fegeam #T
fasrs 5 & aren § G ity fere-
W WA AT i $T AW 8, fy
WA A A A wr ) fy
=1 fawra @ wig #1, 3w W AEE
oR g wereT Wit o X
A N wEE F T oge-
‘;ir“j:r@ OR UTR-FaTeEY ¥ AR
l .

ATENG ITNTET 9ZTT, HIGTT

T FEH GH FET | ey Uon
wWEY St ¥ famar ¥ ag v 5
i fefggedas & &3  Fqife
WE'W'TT;WN;% o g gl At v
qEETC &, @@l Fdr.  gRend
& 49 ga gl 1 wefwe, Refgre &
AT §, §IaIse wbar. A A,
SIS rgse cotfar & AveRw. ¥
qw FT wgfed T mabior  frEre
gy A wfrw ®% | 2w . q9g

R # weN Www g fr ddzarda

[RATYA SABHA]
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AT TR § FE &, 4 94
afeatae #AR  ndSelr & oEme
gig @l § wiarT w7 g & 49
g fowr afowsY mik wia gIm@Er g1
T o e § @ FE &
FECEN AT | GRHIH qRA &
glagm & grax wikads wat A0y
AR gg Qaigw s =gy 5 fowr-
afXeel & arg, Wy Funn F IAE
G G & HeeT gl a1 qHIGd @Y
g gfafat 94 s, Gar gfkeg
#1 afefat < o arfs SvaT &
Ix gu afaf«fa woq a7 & faem
gag d afr FYT F DT HIT Fi@wAr
U F FAMR R TF q@ Hr T4
gt afafy, os f& & Th 8
afafs, w wim F 47 gl
weqR §, UH fedearss cwifva &
wemw ¥, U fasfwa Foww &
AW ¥ G A D AR
g Fatfor fapr & g W
HSTE F wrd & oA A e
w@aR, WS & agrd ¥ vgwll
F GO T@HT, A F AW EUST
TR AT @raAaA & IEWH BT aTA
wEF? gw wfvew § gEgR Wwre
FT fyafw T T arfe g7 #TsEy
 werf & i & grew &%
g5 | U9EIE |

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Mr. Vice-Chairman,
Sir, after the invigorating speech by
Shii Kalpnath Rai, my speaking . en
economic issues may apbear g Jittle
dull. But Sir, it is the Appropriation
Bill and it geals with withdrawals from
the Consolidated Fund of India. It is’
also an opportunity for some of us to
speak about the general problems of
the economy which, one had hoped,
the Budget woulg attémpt to solve or
mitigate. T :

' Shri Kalpnath Rai referred to the
remarks made by the Prime Minister
in Simla yesterday. But he dig not

- refer to one portion - which, in my

opinion, is. very disturbing. The Prime
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Minjster said that the Planning Com-
mission people have been supplying
. to him false data, that all the statis-
ties thay have been given to him are

cooked up ang that he has no faith’

in them. Therefore, how do I know
that the data now being presentesq to
us by the hon, Minister are not them-
sclves false, gre not themselvesg cooked
up? Indeed, Sir, if you look desper
into these stahstws and try to co-
ordinate the various scraps of informa-
tibn available, you will find that the
. economic situation is very grave; quite

contrary to the stand taken by the Go- |

vernment while pneserrtmg the Budget
in fhe Lok Sabha.

The most important thing which we

have to realige is that Budgets ‘hem-
gelves have lost their meaning to Par-
liament It wag a great document once
upon a time. I was an annual state-
ment indicating what the Government
was going to do for the year and it
alep contained verious propesals in re-
garg to what the Government intended
t53-do to deal with the ills in the econo-
my: But what do we find now? In
recent years, we have observed a dis-
turbing trend. Taxes are being imposed
before the Budget is presemted; in
fact, even two weeks before the Bud-
get is presened. For example, this time,
there was rise in the price of petrol,
rise in the prices of a whole lot of
consumer goods, increase in the ad-
ministered prices of gtee} etc. These
increase gre announced just {wo
weeks, four weeks, before the Budget
is presenteg to Parliament. In other
words, the Budget itself has lodt its
great value because .it is no more an
anmual statement from which you tan
' finl qut what the Government intends
ts do for the year,

Secondly, Sir, Government has been .

kringing out Swpplementary Budgets.

_ This year's Budget has been presented. -

We do not know how many Supple-
mentary Budgets will come We do
‘net knew what is going. to happen.

Last year, in August, they brought. the

335 RS—14"
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first Supplmentary Budget and extrac-
ted Rs. 688 crores. Then, they brought

" ancther Supplementary ~ Budget in

November, 1987, and extractéd Rs,
1,780 crores. Fmally—tms was the
biggest gumrxse—m the first week of
March, when the financial year was
going to end on the 31st of March, they
breught the third Supplementary
Budget gnd extracted Rs. 3,669 crores.
In one year, in ad8ition to the General
Budget, they brought three Supple-
mentary Budgets. Therefore, the ques-
tion arises, what is the meaning of the
Budget, what is the meaning of the
Ayppropriation Bill, if this is the way
you are going to handle the ﬁnances
of the country?

Sir, the most important thing, in
my opinion, is that there ghould be
only one Budget. This should not be
brought in March. This is an English
month’s contribution We should bring
is just after Diwali.time, ground Nov-
ember. It should be sent to Select
Committees for about three months,
discusseq fully and then brought back

‘to the Parlament in the form of final

proposal. This secrecy which is asso-
ciated with the budget is totally un-
called for. These are all colonial gov-
ernment’s legacy which the Congress
Government is jealously gunrding and

pursting,

. What 1 woulq say, thetefore, is not
sy much oy the budget because the
budget is @ meaningless document to-
day. I would argue about the curren:
problems that the economy js facing

" apd what we can do about it. First of

all, let us accept that the most serious
problem today in the country is the
accelerated inflation. Statistics have
not been presented in the Finance
Minister’s speech in Lok Sabha, they
have not been presented in any other
document given to us, they are avail-

- able in the Economic Survey. If you

iook at the Economic Survey, this js
what the correct position is. In the
wholesale price index if you look for

" primary commodities the inflation rate

wes 2.1 per cent in 1885-86 in 1986-87
it went up te 5.7 per cent, the increase



419 T Mpbrdpriation””

[Shri, Subramanien Swamy]
was 'B.7 ‘per cént und in 1987-88, up
tﬂl Marck, “t]ie i‘nﬂatlon ‘rate’was-32.1
per ¢ent in primbry " cothimodities—

;‘mmﬁi'gf coifimodities what the ordi-s
na*ry *peuple buy

SHRI JAGESH DESAI (Maha'rash-
tia)‘ ‘What Was the~ posmon in. 1979.
807 ;

SI{RI SUBRAMANIAN SWAMY:
Zgien it wa become a, tpg thesns I
may teli you, in l979 -80 it was minus
and, thg, price of sugar was Rs, & per
kg.. Today, .you.tell, us, What the pr1ce
is. The price of 0il was only Rs. 7 a
kg., what is the pricetoday? The prices
of gold at that time .was Rg. T30 per ten
grams, tell me, what,xs the price today?
The price of -ghee, -the price of tomato...
({rmterrupgwns) In the ,1977 30 period,
if .you take, the.whole three-year pe-
ried, the rate of jnflation-is much less
than the 11 years of Mrs, Gandhi and
three years . of Shri Rajiv. Gandhi.
Here Lam trymg to draw the attention
of ,the, hon, House to_this galloping
na;ure .o, mﬂatxon, .the acceleralicn,
ie, 2.1 per eent, 5.7 per cent, 12.1 per
cent, And.the impact of this inflation
is . hardeSﬂ on . the .poor people. For
example, _11! you look at the rate of
growth of inflation for industrial wor-
ker for the last year, it is 9,2 per cent.
If you logk at the rate of inflation for
urban non-mamml worker so-called
white-colla® worléer, it is 9.4 per cent
and if you look at the rate -of inflation
for. agricultural landless.labour, it is
14.3 per.cent, In other words, the diffe_
rential impact of this accelerated infla-
tion is hardest on the poorest people
. of the country, Mr. Kalpnath Rai was
talkmg 80 muph about the poor people
and the concern of the Congress Party
for. them, but her, the statistics’ show
tha't ghe hardest ﬁut are the landless
pegple and, theprdmary ‘working elass.

fore, there s great unrest in the

en they will "hold “elections|
%96{ Wll'b find out a way

tgi Eﬁm rﬁmée IEODe they will

d@ﬁfw s eeﬂylelflnd#:r;hi
lesson earlrfyj an?{ g ‘1!] fldjthe

[RAJYA SAﬁaHA]
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electxons as early as possible. But on
some pretext they would postpone
electlons On the false excuse of Ram-

_Zan ‘th.ey got the electiong postponed.

No, Muslih wants any normal activity
tc be postponed in Ramzan but this
Govemment has utilized this for post-
pomng the elections. Only when they
hold elections they would know the
iinpact of inflation on the poor man,

The second problem is the debt trap
that the country is facing, Nobody
knows about it because this sounds
iike a technicaj worg but this Govern-
ment is going bankrupt, The rate at
which they are taking loans from the
market and the interest they have to
pay ‘on the loans that they have al-
ready taken, jt has reached guch a
situation that if it continueg like this,
by 1990 the amount of market loans
thai will be taken will be equal to the
interest and the principa] that they
have to pay back. This is whiat is called
a debt trap. The situation has reached
a serious level Already it has reached
a situation where you are paying al-
most 75 per-cent of the loan that you
are taking, back ag interest and prin-
cipal. If this rate continues, in 1990
there' wil] be a situation where the
amount of the loan you' are taking
wil] be equal to the interest payment
ang principal payment.

Same is the situation on foreign
loans. In foreign loang also, we find
that today it is a“sad commentary on
the economy of this country that
whereas all over the world, the value
of dollar with respect 1o other cur-
rencies—for example, dollar vis-a-vis
pound, vis-a-vis frank, dollar vis-a~
vis yen, dollar vis-a-vis deutshmark

" and,vis-a-vis a]] currencies of the -
world—is ‘coming down, India is fthe'

only country of the world where the
value of dollar vi-a-vis rupee is going
up. On’ January 1, 1980, the rupee-
dollar exchange rate was eight rupees
to a dollar. Today it is Rs. 13.20,

‘When Shri Rajiv Gandhi took over as

Prime Minister, the rupee-dollar rate
wag Rs. 11, today it is Rs. 13.20. Now
why is it that while in the whole

world, dollar is going down in value,

-~
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in India the rupee-dollar rate is go-
ing up? That is, the value of dollar is
go.ng up. This js because our rupee is
losing value as the economy is get-
ting weaker and thers are a 1ot of
eop}e whg are getting commissions
and using the rupee to trade in the
black market in. Singaporg and gther
pleces and therefore there is a sur-
Plus of rupees outside the couniry,
That ig why this paradoxical sftuation

is taking- place. We have reacheqd a

debt trap theré also. Five years ago,

the debt-service ratio, which is the’

amount of year export earnings thgt
You are wusing to pay back your
foreign loans, was only 7 per cent,
That s, out of every ome dollar you
edrned, seven cents was what you
paid back as interest payment, Todav
it has reachej 30 cents—i.e. 30 per
cent of your export earmings you are
paying back as interest payment, That
way, you will have very liftle money
ty do anything else. So there is an ex-
ternal debt trap squeeze; there is .an
internal debt trap squeeze; and the
€conomy ig going bankrupt. These are
semg of the facts that are being hidden
and are not being brought out.

Along with this, the thirq most im-

portant problem is that the poverty ¢f
farmers js growing, We see today big
ag:tations of farmers in Uttar Pradesh
and Maharashira, These arg very very
serious agitations. What js the factual
situation? Today the Minister of Agri-
culture, Shri Bhajan Lal, came and
made g statement that the procurement
priceg of such ang such crops have all
been raised, I want fo ask a simple
fact. Last year, the Government imper-
ted wheat from the Unifted States and

s¢me other foreign countries. What is* |

the rate you paid to the American far-
mer for wheat? You paid Rs. 240 per
quntal But the Indian farmer was
taid Rs. 160 per quintal,

<

SHRT KALPNATH RAL: No_ Rs, 173;

SHRI SUBRAMANIAN SWAMY:
" Now it js Rs. 173, But at that time it
wag Rs. 160, At that time you paig the
American farmer Rs, 240 per quintal,

[+ MAY 1988]
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but the Indian farmer was paid only
Rs. 160 per quintal. Why is it so? If
you pay today the Indian farmer

* Rs. 200 per quintal, you will have a

glut in the market in the sense that the
farmer will produce so much, he will
be so happy, his debts will be liquida-
tod and you will have plenty of wheat
produced, Then what about the cost of
production? They have ralsed the price

- of fertiliser Some concessmn alleged-

ly was givep for fertilisers in the Bud-
get, but that has all been taken away
by’ the fertiliser companies.

SHRI KAPLNATH RAI; How?

SHRI SUBRAMANIAN SWAMY:
not passing it on.
What has happened is that in this
country fertilizer prices have been stea-
diJy going up and, consequently, you -
have a glut of fert111zers in the country
tcday, Farmers are not picking up fer-
tilizer. You are supposed to make fer-
tilizer, waler and electricity easily
available to more and more of the
pcorer sections. That was the meaning
of Green Revolution. You gtart at the
top, no harm, but then it must start

“spreading, it must be more and more

accessible, Now the situation is that’
those farmers whp 'werne prosperous
during the Green Revolution® today
they are not able to afford thmgs they
are not able to get what they are sup-
posed to get Here, direetly it is the
responsibility of the Finance Ministry
because the, controy the excise, they
controq the taxes. They can do that. In
fact, during the Janata Government—
Sir, you are familiar—we brought
down fertilizer vprices; we brought
down the prices of naphtha to Rs. 75.
And today how much is it? So there
are ways to do it, but they have nnt
done it, It i5 a fact that today the pro-
verty in the rural areas ig growmg and
all statistics point to it. They may say
that no starvatién deaths are takin«
place but at least T can't take satisfac-

tion with that.

Indi~ ‘can produce much more. On
one hectare of land, he amount of rice
we produce, China produces three times
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[Shri Subramaniam Swamy] -

as much, Japan produces five times as
much, On one piece of land the amount
of cotton we produce, Egypt produces

seven times ag much, Why is it that we-

ate not able to produce more? Onp the
ccrrtrary, India has been gifteg by God
for 12 months of agriculture, In the
Uniteg Sfates you cannot do agricul-
ture for five months because there is
heavy snow;"same thing with the So-
viet Union, same thing with Japan. But
im India you can do agriculture for 12
months of the yeay and yet, only 25 to
30 per cent of the land grows more
than -one. crop. Who is responsible
for this? It is the taxation policies of
the Government, it is the ineentive
policies of the Government which
haye brought about a situation where
th, poor farmers are not able to afford
modern techno'dgy. Therefore, the
question is, what {ds it that has to be
done? .

' The root cause is what Mahatma
Gandhi long time back warned and
what, later on, many thinkers parti-
cularly Chaudhuri Charan Singh had
written books en, the -Janata ﬁarty,
in its- manifesto, had warned about
and adopted a policy—which M
¥Kalpnath Raj, in passing, referreq to—
that you must have decentralized

planning Wher, is decentralized plan-

ning today? He saig you must have
it The. whole economic strategy of
Jawaharlag] Nehru was eentralized
planning heavy industrial orienta.
tion—-an& copied from the Soviet Union
Today the Seviet Union is hayving Gla-
snost and Perestroika; they are mak-
ing changes. The Chinese have gone
in g big way for reform. In those ccun-
tries, centrallzed planning heavy in-
dustrial strategy, .all. has beep given
up_ . But. these people even today,
in the Five-year Plan document in
the Seventh Five.-Year Han—] don’t
know about the Eighth. wive-Year
Plan, they are not going to be ground
to implement it...

SHRI KALPNATH RAI: The
Janata Government had no Plan,

<
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SHRI SUBRAMANIAN SWAMY:
Jansta Government had the right
Plan.

SHRI KALPNATH RAIL
rolling, rolling!

Rofling,

~ SHRI SUBRAMANIAN SWAMY: it
was supposed to b, rolled, you must
understand... (Interruptions).. To
steamtoll you!

So, the ideas of Mahaima Gandhi,
Sardar Patel and Chdudhuri Charan
Singh, these are all of one strand
And what is that? Decentralized,
small industria} orientation . .. (Inter.
ruptions) . . '

SHRI DHARANIDHAR BASUMA-
TARI (Assam): How dare he com.
pare the Janat; Government with our
Government? They ruled only for two
ang a half years and they fought
among themselves . (Interruptions)

THE VICE.CHAIRMAN (SHRI B,
SATYANARAYAN REDDY): What he
says is that in those two and a half
years they had done much more work
than you did,

SHRI SUBRAMANIAN SWAMY. If
the Janata Government had been there
for 40 jears, we would bave been a
developed country oy today. Today,
because of you we are ap under de-
veloped country . .. (Interruptions)..

SHRI KALPNATH RAI: What did
you do in two and a half years" '
... (Interruptions) *.

SHRI SUBRAMANIAN = SWAMY:
We brought you back! '

(Interruptions)

You thenk us for jt, Next time we
are not going to do it for you,

Therefore, the- key question is that
we have fo come to terms with that,
This. ' centralised heavy industrial
Nehru type planning will only produce
unemployment becaus. of heavy in-
dustrial strategy, and it will produce
poverty gnd it will develop urban
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areas only. If cannot deyelop rural
areas, Theréfore, what we need is a
decentralised, rural-based economy
that was advocated by Mahatma
Gandhi and developed by Chaudhury
Charan Singh. That is essentially
what wre have been working for. -1t
is only though that that we can bring
about ufficiency in the use of our re-
sources, .

Sir, {oday there are 214 public sec-
tor undertakings in which therp are
Rs. 60,900 crores of Indian people’s
money as investment. The total profit
earned is only 3.5 per cent, If you put
money In -a fixed deposit account in a
bank today, you can get 10 per cent
interest.  After putting Rs, 60,000
crores they have manageq to get only
- 35 per cent return, This is a yery
. very scandalous waste of resources.
Why is it so? They say, public sec-
tor is not supposed to make profit, Who
says, it is not supposed to make profit?
First of all, what is your -efficiency?
There are power @nils in the public
sector and there are power units in
the prwate sector, If the privdte
sector can have 05 per cent efficiency,
why can the publi¢ sector not have 98
per cent efficiency? I am not saying
that the private sector is superior to
the public sector. ] am only asking
‘why the public sector i3 not as effi-
cient as the private gseetor, Take fer-
tilizer, You compare what the Rash-
triya Festilizer is doing with what the

Coromandel Pertilizer Company is
doing. You compar, the two, There
are many things. On the contrary, we
find that the Government is entering
‘- into areas where it should not, 1t is
manufacturing cold drinks, it is run-
ning 5-star hotels, It is doing all
kinds of things which it need not do.
Therefore, the efficiency is what is
important,

I know, tie time is short. I would
like to end with one statistics, in 1950
the rate of savings of the Indian eco-
nomy was only b per cent, and today
the rate of savings of the Indian eco-
nomy is one of the highest in world

[4 MAY
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of 24 per cent, No thanks to the
Government. This is all the people's

work., The peope of India have been
diligent and tprifty, and they have

‘saveq -up to record saving of 24 per

cent of the national! income, This is
one if the highesy in the world, 1f we
had used the resources are efficiently
as we had used in the 50's, then, the
24 per cent sate of gaving would have
got you 10 per cent growih rate, But
what do we find today?

Sir, we are 'th‘e‘ largest Opposition ~
party., Pleasp give' us a little more
time,

THE VICE-CHAIRMAN (SHR! B.

’ SATYANARAYAN REDDY): Already

glven

SHRI SUBRAMANIAN SWAMY:
What we find today is that the rate
of growth of the economy is no higher

‘than what we were having when we

were saving only 5 per cent as com-
pared to one of the highest savings in
the world, This is squandering and
waste- of resources, I} comes from.
the mentality, The mentality is exhi-
biteg - when you stary taking Jumbo
jets to go abroad. The President of
the United States and ihe Prime Mi-
nister of England go by a smaller
planes, Why is it that our leaders
want to go by Jumbo jets? What is
special " about going by Jumbo jets

. when, ip fact they have got four Gulf

Stream small aircraft which can go
without refudlling 8,000 km, K Each one
uf them can seat about 8 people. They
have got four of them.’ They ara lying
there at the jairport. Why can they
not use them? This habit of using the
Jumbo jets or this kind of extravaga-
nza all Shows up, it al! adds up, It all
addg up to waste of national resources,

Therefore Sir, this Bill another
exercise in the waste of our resources,
ang there is no hope from fhis Govern-
ment. One can only ted] the people of
India, “Wait for some more time.
Better times are coming.”

Thank you, Sir,
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SHRI RAOOF VALIULLAH- (Guja-
raty: Mr. V1ce-Cha1rman 51r I rise
to support the ApprOpnatlon (NOw 2)
Bill, 1988,

'

Sir, this year'’s Budget has offered
a lot of concessions and tax reliefs to
al. sections of the society, The pur-
pose of glving these concessions and
tax reliefg is {0 benefit the consumers
buf we have observed in the past two
months that these concessions have
not passed on to consumers and there

have been complaint ip this regard.”

The Finance Minister has started me-
eting the industrialist to convey the
feelings of the Government that what-
ever tax concessions ang reliefs weré
given to them, they are to be passed
on the consumers, Therefore, 1 would
like to know from the hon. Minister
what steps the Government is taking
to see that all these tax benefits and
concessions are passed on to the con-
sumers,

I would like to suggest that instead
of depending upop the.administrative

Ministries it would be betler fo have .

a monitoring cell in the Finance Mi-
mstrv itself so that almost every week
the Finance Ministry monitors and can
also see to what extent the benefits
are passed on to the real users viz,
the common man,

The Indian economy is under great
stress and strain, Our non-Plan ex-
Almiost every
year the Budget deficit are running
high into thousands of crores of rupe-
es. During the last year the exports
had gone up 25 per cent. Even then
the foreign trade deficit was of the
order of Rs. 6,000 crores approximate-
ly, How to fill up this gap is again a

matter of serious concern dng I would.

like- to know 'from the hon. Minister
what effective steps he is taking to
fill up ’dhis,. gap.

. Some hon, Members have spoken
about inflation. It hag now reached
the double dlg‘lt figure 104, In
this context 1 would like to draw the
attention of the Union Government to
the urgent necessity of taking some

[RAJYA SABHA]
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concrete measures to cheek inflation
in fhis country.

I understand the Non-Resident
Indians gre going to form a conso-
rtium and they are prepared to offer
us money on more or less fhe same
terms and c¢onditions as the World
Bank had been offering to us. T would
like to know whether such an offer has
come from the NRIs gnd what has
been the reaction of the Government
towards thls offer.

The policy of the Government is to
encourage foreign investments. The
Government of India is not only inte-
rested in foreign loans, but also in
foreign investments, The foreign in-
vestment in our country is today insi-
gnificant, So far gs Mis is concerned
this should be on a selectly basis so

" that it is not taken for granted that

whoever- wants to invest in pis coun-
try he is welcome. It shoulq be con-

fined only to the high technology

areas and where our own investors
and, entrepreneurs 'sre not in  posi-
tion to enter, The foreign collabora-
tion for export-oriented industries
shouly bj encouraged, because it is in
the intersst of our country, If foreign
investors are prepared to come here,
they should start industries which are
expory oriented industries; anq what-
ever they produce,. they must be ex-
pected to expport out of this country.
Sir, in this context, I would like to
caution the Government that under
this guise of inviting foreign invest-
ment, there should not be -unbridled
import of foreign technOIOgy I would
like the hon. Minister to clarify that
we are not going- for avoidable im-
ports Sir, the question is that if we
have it on reasonable terms and -ap-
propriate terms, we can have more
foreign investors instead of cne-time
technology impert and our import of
technology also should not be limited
from onlil one country. But we must
take the“latest technlogy from where-
ever we can.

Sir, 1 would also lik, t6 say Some-
thing on the scarce resources that our

pYe
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country is facing today., If the com-
panies~+whether it 4s - a MRTP com-
Pany or a:big industrial house—want
to establish- ap 1ndia'stry; ‘they. must . ve
told that they .shoulg have -establish-
ed industry :nog¢ 4horugh.the-help of
linancigl institutions’' bl 'op -market
borrowing Moday, 1the investors- have
to inwvest only: 7 per cent or-so of the
investment; the rest of it comes thro-
ugh financiak listifutions. .1 think it
is high< Aimessthat the- - Governmert
pays' attentmn ‘tor- this lkmd »0f ‘herrow-
mg LN YU R a PR A ISR

T N

e - g RN .
¥ ea i P -~ Vel

S1r,‘. ,wauld mow; hke fo ’rame two
1mpoptant issues concerning.my State
of ‘Gujarat, 8ir, while welcoming the
statement .of the\ Minister. .of .Qtate for
Finance in charge ,of' banking,. Shri
Rduardo. Faleiro..in .{ha. other ouse
that the headquarters. &f >, Ba
Baroda -will, not-:.pbe. ushlfted front
Baroda. to ‘Bombay; .-I‘;would like to:
draw. the attention. of .the Government:
that jn the lasy:ithree..years, i several
imporant  departrhenis~of: Bank .i'‘of
Baroda have already .beén shifted to.
Bombay, - Sir,.J wm inipossession of:

thg -latést -cireular: from . Bark' of-

Baroda - which “says -that " the Centrall
Inspection - Division office . has: ‘been
shifted to. Bambay with effecy. from
the 7th April, 1988{(:. The cfrcular has

been signed by ..the~General - Mansdger:’

(Operations - and . Juspectiony who i€
also stationed in -Bombay,
fact,” two maip - départments- :of “the-
bank' such -as credit’ ard invéztment”
C & 1 which donstitutes ‘almost< the’
entire - working of- ahy .natiorialiced
bank, the department of ’pﬁonty/sec-’
tor lending ' which- c:mshtutes 40 per-
cent of the lendihg' 6f the nationahsed
bank, even the departmeni’ of mter-'
national buSmess “which - d'éali.% with
the' iorel exchange the- branc’f, exs’
panision' department’ have been' shifted
from- Baroda ‘to' Boinbay: Evén' the
personnel department has ‘Been shiffeq
from Baroda to Bombay
the General Managefs "of ‘Bank” of
Baroda sit in Bombay -and' operate.
There is not' d smgre General Manager
in Baroda The M‘m*ts‘ber of State for
Fmance gave’ diz aris ek i m the Lok

~.‘
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Sabha that we are not sh1ftmg the
headquarters of Bank of Baroedsd ‘from
Baroda to Bombay., Does he mean
only’the -building of the’ Bank' of “Ba-
70dd’ thit- eannoti- -be shifted from
Bar'o‘élh %6 Bombay? Sir, practically
aliniost: aﬂ"lmportant depﬁrfments of
Bahk' of“Baroda have been

would” lije’ the hon. Minister to tlarify
whigther %o § émfti'ﬁg all ‘the Jepatt,
merits of the “Békhi ‘of Baroda ‘to Bom-
bay’ excep‘lf hy buﬂﬂing', May T know
from the hbr’ll Winister * whether g is
depart-
n{ce’nfs thay g “hlready been shiffed
" Bombhy i bnd * réstore . fiem  in
Barérda“"]: would ‘like the hon_'Minis-
ter’. to clanfy whethnr these depax:t-
ments’  ‘wil) be reswred to . Baroda
Furtlﬁer T would hke to know, is t’hete

any’ o’ther pub‘hc sector ‘bank wh1ch< '

has tWO headqnarters, ngmely the
T i Head oﬁICe of ‘Barik’ of Biroda'
S U U Barodd and ‘the = Ceritral
4.00 p.m. Oﬁice in Bombay? 15 thére any’
i.vn,.. Other bank which Has the Chiet
A Execu;we, that is” 'the %M

man jand the Executive ‘.Du‘eetorl per~,

maneptly stay;ng in Bomb&y while
the head Qﬂice is ;n Baroda? ls,there.
any pther Bank Whlch does not have
a smgle Gengral Manag:;r _m the head
oﬁice" A11 of them have been, §tatmn-,
ed. in. ,gqpray _Sir,..i8, it ;aot surpriss,
ing that_ qot a, smglgﬂ board. mpetmg
‘‘‘‘‘ % thrqe years,
m ;Baxoda') A11 the board s feetjz

have. t,aken place.in Bﬂmbax ﬁn@

the, Mmls‘]:er of Sfafe ;eays that; theyp
are not shxftmg ﬂne -Readquarterg , otr
Bank of Baroda fgom Baroda to Bom-

bay 1 do not S3y that, tms dg untrue. -

But, ,ﬁhe ;acts are, otherwxsosvA L would--
request the hon, °1V[1nister because he
is from Guaara'c by represent the peo-
ple of Gﬁ]”arat and I demand that the.
Umon Gpvemment make a categon— .
cal, -statement,, in’ this House .that- mei'

headquarters il not be shifted. Sir -
. Bank of Bamda

‘ 15 essentlally ,and
chapactencally' a Bank-started ¥t G~
jarat, :Most of the chentele isialgo™:

fr@rh’} G-uJagl’i't I wﬂI give yd{l rqne

- shifted *
: frgm Baroda to BOmbay Therefore, 1

i
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[Shri Raoof valiullah’]

classic example as to hbw not Only the
clientele in Gujarat is being’ ignored
but there i a gystematic and delibe-
rate attempt to see that he clietnele
in. Gujarat is destroyed.  Sir, in the
unprecedented drought situatmn in
Gujarat, the Gujarat Water Supply
and Sewerage Board which under-
takeg the supply of drinking water to
the rural areag had demanded Rs. 5
crores for laying pipelines of drinking
water to Saurashtra. Even that pro-
posal was curtailed by Bank of Baro-
da though it is thé iead bank in South
Gujarat. I would like to know from
the hon. Minister whether such things

will be taken serious note of and the .

Bank of Baroda officials reprimanded
for that. Even industrial concerns,
private industrial concerns, have com-
plained to the hon. Minister about the
disgusting attitude of Bank of Baro-
da in Gujarat.

Sir, I woulq like to raise another
important isgue pertaining to the
State of Gujarat. It is with regard to
the revision of rates of royealty on
crude oil. In this connection, I made
a fervent appeal to the Government
for the next revision, which is al-
ready due, during the discussion on
the Third Supplementary Demands,
1987-88 in this Houge on 25th March
1988. Mr. B. K. Gadhvi had then
replied that they would take cogniz-
anee of what way said in the House.
Sir, the hon. Minister of State for
Petroleum ;‘hd Natural Gas has now
stated in his letter dated 28th April
1888 to me that the revision iz due.

. The Gujarat Government has now
urged the Centre to fix the crude ro-
yalty at Rs. 683.50 per tonne with
effect from lst April, 1987. The State
Government has described the present
methog of - fixing royalty as unscien-
tific and detrimental to ofl-producing
States, namely, Gujarat agnd Asgsam.

- It hag also suggested that a small
working group of expérts -be appoint-.
ed to fix the norms for caleulating the
rate of royalty., The experts can in-
clude petroleum technologists, cost ae-
countants and representatives of the

{ RATYA SABHA ]
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State Governments concerned. 1
would like to know from the hon. Mi-
nister whether the Centre has laid
down permanent norms such as for- -
mula for fixing the royalty rate, pe-
riod for which it should be effective,
pgyment of jmterest on the arrears of
royalty, ete. Sir, the royalty should
bhave been given to ug with effect
from 1st April 1987. What ahout the
interest on arrears? .That also ghould
be calculated and given by the Union
Government. Sir, therefore, I demand
that the Oil-Fields (Regulation and
Development) Act should be amend-
ed suitably in consultation with the
State Governments. I also demand
that ad hocism which has marked the
procedure for fixing the rate of royal-
ty ghould immediately end. The pre-
stem is not only unilateral but
also unjust te Gujarat and other
States which produce oil'_and they are
deprived of their legitimate share
from the oil produced in their States.
The last revision which toak place
with effect from 1-4-1984 wag Rs. 192
per tonne. As you are ‘aware, Guja-
rat State js now facing the 'worst
ever drought of the century. It is-the
fourth consecutive year of drought
which hag created a grave financial
crisig in the State. I had raised this
matter only the other day in this
House through a Special Mention. To
finance the development projects of -
the Seventh Plan gnd to overcome the -
acute drought situation and drinking
water crisis, the rate of royalty must
be increased to Rs. 683.50 per tonne,
as demanded by the Government of
Gujarat. The State Government hag
also suggested' a new concept of net-
back value for calculating the royalty

" rate, Thig net-back royally norms has

been,.for the first time calculated and

" suggested to the Union Goveérnment

and I hope, I sincerely hope, That the
Government will eonsider thig aspect
also. Thig is a logical and fair me-
thod of determining the gil-field value
of crude ofl. I glso draw the atten--
tion of the Union Government tg the
recommendation of the Sarkaria Com-
mission concerning financial relations
between the Centre and the States.
The Sarkaria Commission has recom-
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mended a reviéw of royalty on mine-
rals, petroleum and natural gas for
every two years. Thig recommenda-
tign must be accepted by amending
the Qil Fields (Regulation and Deve-
lopment) Act suitably. I am sure that
with regdrd to the issues that I have
raised pertaining to my State, Gujarat,
while replying {0 the debate the hon-
ourable Minister will clarify and satis-

fy the Memberg and the people of

Gujarat.

SHRI PUTTAPAGA RADHAKRISH-
Pradesh): - Mr. Vice-
Chairman, thig js a Mgney Bill and I
know the limitations of Rajya Sabha
on Money Billg. T also very well know
the limitations of the Opposition on
the Bill. Even g0 I want to register
my views in a few minutes, There
are several misdeeds of the Govern-
‘ment of India which are to be debat-
ed here. A few of them have already
been discussed here and I want to
mention a few more.”

The first one of such misdeeds js
deficit financing. Deficit Budget has
become the order of the day for all
these years resulfing in inflation. In-
flation ig growing higher and higher.
It is on the increase but the Govern-
ment is not thinking of any steps to
stop deficit budgets. Another misdeed
is indirect taxes. Everyone of us
knows this year the percentage of in-
direct taxes hag gone up to more than
80, some 83 per cent or so. We all
very well know that the result of the
indireet taxes will be that the burden
on the péor increases. Government
talks so much of the poor. But all
the while it is putting more and more
burden on the poor by levying in-
direct tayes. Direct taxes are only to
the extent of less than 20 per cent,
areund 17 per cent. In the name of
export orientation and in the name of

“liberalisation of frade, Governmeni ig
* only helping the big businesg houseg

and the entire burden of it is {ransferr-
ed to the poor. Then the next thing

is this. Dr. Subramanian Swamy has-.

elaborately diseusged.
crease in postal

about the in-
charges, ' railway
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charges, and so on. But I want to

- emphagise that these charges have re-

sulted in the increase of all prices and
in the’ increase in the cost of living of
the entire population. Sir, thig year
they -have increased the administered
prices of coal, sugar, steel, cement
petroleum products, etc. Thig. hag re-
sulted not only in an increase in the
cost of living but alse in an increase
in the cost of transport, construction,
etc. and the cost of projects has gone
up like anything due to the increase
in these, administered prices.

Now, Sir, I will.come to the prob-
lems of the States. I will " first take
up the case of the Ninth Finance Com-
mission. When the Government of
India finalised the terms of reference
of the Ninth Finance Commission,
they hag not consulted the State Gov-
The State Governments
came forward spontaneously with
some concrete proposals {o be put
forth before the Government. But
they did not entertain them at all and
that is the gtate of affairs now. But
the terms of reference of the Ninth
Finance Commission are quite injuri-°
ous to the interegts of the economy of
the States and the State Governments
cannot go along with these things,
with the Ninth Finance Commission.

The other problem that ig faced by
the Stateg is non-clearance of projects
by the Centre. There are several pro-
jects presented by the State Govern-
ments which are pending before the
Government of India. But they have
not been cleared at all. 'For instance,
in many own State of Andhra Pra-
desh, a number of projects have been
sent fo the Central Government for
clearance. PBut the Cenfral Govern-
ment says that they are not pending
with it! As a matter of fact, they do
do not ‘want to clear these projects as
a result of which the State Govern-
ment js facing the drought situation
and they do not find any relief from
the present drought while the cogt of
projectg js going up day by day. Apart
from that, -the State’s economy also is
being hit like anything,
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[Shri Puttapaga Radha Krishna]

Sir, I want to mention one thing
here, We are facing shortage of
power and, in particular; my State of
Andhra Pradesh is facing a severe
shortage of power. There ig a pro-
ject, Manuguru Project, by name,
with a,capacity of 500 MW of ther-
mal power, which is pending for the
last eight years.
that it has been included in the Eighth
Plan. But we do not know how far
it is correct. It has been pending for
the last'eight years. Had this project
been cleared, they would have manag-
ed somewhat the problem of power in
the State of Andhra Pradesh.

Sir, the Government and the lea-
ders in the Government very much
talk about the populist programmes
of the State Governments. They are
criticising the populist programmes
and in the recent AICC(I) Session in
Madras, they passed a resolution also,
keeping particularly Andhra Pradesh
in view.' But the Central Govern-
ment alsg resorts to these populist
programmeg. In the Budget, on the
- one hand, they are opting for deficit
financing and, or the other, they are
proposing some populist programmes
like concessions to utensils, ete. and
several thingg are there.

SHRI V. GOPALSAMY (Tamil Na-
du): Like ‘Kutir Jyoti’ programme,

SHRI PUTTAPAGA RADHA-
KRISHNA: Yes. They resort to popu-
list programme and, at the game time,
they do not want the States to have
such programmes, Programmes
almost the same. But here it is the
Government of India and there it is
the - Government of Andhra Pradesh,
or some other State. In this context,
Sir, I would like to make a mention

‘about ‘the instltution of Governors
since it is the grievance of the States.

Sir, it seemg to me that there is
no necessity for the continuance of
the institution of Governor and we
are opposed to the continuance of the

[RAJYA SABHA]
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 institution of Governor ag such. If at

all they continue to be there,.they
need not be called Governors, but they
can be termed ag Union Representa-
tives.
name and they had chosen thig name
to govern the States, But now the
Governor’ is not to govern the State.
That is why I say that there can be
Union Representatives and there need
not be any Governors, They have
become a liability on the States now.
The institution of Governor. hag be-
come a liability on the State’s econo-
my. I would like to suggest that the
expenditure incurred on the institu-
tion of Governor shoulg be borne by
the Consolidated Fund of India and
not by the Consolidated Fund of the
State.

With these few remarks, Su', i con- -

clude and I thank you.
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STATEMENT BY MINISTER

II. Death of Shri K. Vasudeva Panic-
ker, MP

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE. (KUMARI SAROJ
KHAPARDE): Mr. Vice-Chairman,
Sir, the House ig aware of the sad and
untimely death of‘our eollegue Shri K.
V. Panicker on 3-5-1988. 8hri K. V.
Panicker was examined last week at
the LNJP Hospital of Delhi Adminis-
tration. The patient Shri K. V. Panic-
ker wag djagnoged ag a case of tuber-
culosis of lymphnode. Dr. R. B. Singh,
who is a private practitioner holding
the degree of BIMS and also a perso-
nal physician of the deceased adminis-
tereq streptomycin injection.

At 10.00 P.M. on 2-5-1988, Shri K
V. Panicker was brought to the Casu-
alty Department of LNJP Hospital by
Dr. R. B. Singh. ‘Shri K. V. Panicker
wag in an uncongecious state. On. exa-~
mination, it was found that Shri Pa-
nicker had no spontaneous respiration,
ang periphera] pulses were absent
heart soundg were absent and both
his pupils were semi-dilated and fixed.

. He was immediately rushed to resusci-

tation ward. With provisional diagno-
sis of cardio-pulmonary arrest, resus-
citative 'measures were carried out by



